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. 	 CENTRAL ADPIN1STRATIVE TRIBUNAL 
CALCUTIA BENCH 

N0.0.A.410 of 1997 

Date of Order : 18.60998 

Present : Hon'ble Pr.D.Purkayaatha. judicial Menber. 

8HD1 SEN HIRA 

Vs. 

UNION OF INDIA & CR5. 
(EAsTFN RMILWAY) 

For the applicant : In person 

for the respondents; Plr.P.K.Arora, counsel. 

U R 0 E R 

Ld,counsel for the respondents, (.P.K.Arora, submits 

that as per the direction of this Tribunal, the authorities 

appeared before the Dy.Registrar (Jud.) of this Tribunal for 

making payment to the applicant. The payment was made to the 

applicant by the authorities in presence of Oy.Regiatrar 	.sd.). 

The applicant is new aggrieved by the amount of payment made. 

However, the matter will be considered at the time of final 

hearing of the O.A. 

2. 	Jat ter is adj ou med to 21 .9. 1998 • Respond ants are d it act ad 

to file reply in the meantime. 

3, 	A plain copy of this order be handed to both 8  

(D.Purkayastha) 
3jdjcjaj. Pember 	: 




